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MESSAGE FROM RAJYA SABHA
SECRETARY; 8Sir, I have to report

the following message received from '

the . Secretary-Generay of Rajya
Sabha:-~

“In  accordance with the provi-
sions pf rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajva Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 12th . December, 1978 agreed
without any amendment to the
Motor Vehicleg {(Amendment) Bill,
1998, which was passed by the Lok
Sabha at its sitting held on the 28th
November, 1978.”

12.54 hrs.

COMMITTEE ON PRIVATE MEM-
EERS BILLS AND RESOLUTION

TWENTY-S1XxTH REPORT

SHRI PABITRA MOHAN PRA-

DHAN (Deogarh): 1 beg to present
the Twenty-sixth Heport of the
Committee on Private Members' Bills
and Resolutions.

COMMITTEE ON SUBORDINATE
LEGISLATION

FOURTEENTH REPORT

KM, MANIBEN VALLABHBHAI
PATEL (Mehsana), I beg to present
the Fourteenth Report of the Com-
mittee on Subordinate Legislation.

COMMITTEE ON GOVERNMENT
ASSURANCES
Tamp Rzporr
SHRI YAGYA DATT SHARMA
(G‘urdaspur): I beg to present the

Third Report of the Committee on
Government Assurances.
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PETITION re. CONVERSION OF
NARROW-GAUGE LATUR-MIRAG
RAILWAY LINE IN MAHARASH-

TRA INTO A BROAD-GAUGE
LINE

SHRI R. K. MHALGI (Thana): I
beg to present a petition signed by
Shri P. K., Ghalaai ang otheryg regard-
ing conversion of narrow-gauge Lature
Mirag railway line in Maharashtra
into a broad-gauge line.

12.56 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARUJAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): With
your permission, Sir, I rise to an-
nounce that Government Business in
this House during the week commenc-
ing 18th December, 1978, will consist
of:i—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

{2) Further consideration of the
Motion moved by the Prime Minister
on the Third Report of the Com-
mittee on Privileges on Monday, the
18th December, 1978,

(3) Discussion and voting on:

{a) Demands for Excess Grants
(Raflways) for 1976-77.

(b) Supplementary Demands
for Grants (Railways) for
1978-79.

{¢) Supplementary Demands
for Granta {(General) for
1978-79.

(4) Consideration and passing of:

{a) Th Coconut Development
Boarq Bill, 1978.

(by The Copry Cess Bill, 1978.

(c) The Anti Apartheid {United
Nationg Convention) Bill,
1978, '



523 B.OH.

[Shri Ravindrs Varma)

(5) Discussion omn the - present
international situation ang the policy
of the Government of india in re-
lation thereto on a motion to be
moved by Shri Y. B. Chavan,

{8) Discussion on modernisation of
defence equipment and organisation
on a motion to be moved by Shri
Rudoiph  Rodriguey and  Shri
Yadvendra Dutt.

PROF, P, G. MAVALANKAR
{Gandhinagar): I want o invite the
attention of the House to two matters
which have been agitating me and 1
am sure many Members and particu-
larly the public nf this country. [ re-
alise that Government are far behind
with their legislative programme, and
I suppose next week is the only week
left of the current session. I do not
know whether Government have s&ny
plans to extent the session beyond the
22nd, I hope not, because we have
various engagements, and there are
conferences of various types to be held
in the country. Therefore, with only
one week left, Government already
have a programme of Government
business as well as various other
motiong and resolutions. 1 do not
want them to add more Bills for dis-
cussion next week, but least with
your permission, 1 want the Minister
to come to this House next week with
an assurance with regard to two
matters which have been pending be-
fore this hon. House for more than one
year, especially since the Janata Party
Government came to power. I refer
to two legislative measures. One is
the Anti-Defections Bill brought be-
fore the House last seesion, which met
with its deserved death, that was good,
hut that does not mean that the idea of
anti-defection...

MR. SPEAKER: It is a question of
raising an objection, not a speech.

PROP. P. G. MAVALANKAR: My
point is that the Governmen: should
have at least given some indication of
thelr (ntention to bring forward the
Anti- defectiong Bill in thig session. I
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demand a clarification from the Gov-
ernment all the more because of the
continued fluid political situation,
when I find defections taking place
again and again. Because 1 do not
want them to take place, I want the
Government to come to a decision and
give an assurance that the Anti-
Defections Bill will come before the
House as early as possible.

Secondly, there was one Bill which
became an Act during Emergency
Parliament—it was not an Emergency
Parliament but a captive Parliament—
which gave pension to former Mem-
bers of Parliament.,,,

SHRI VAYALAR RAVI (Chirayin-
kil). There is nothing wrong in it; it
is a good Act. The hon. Member is
making a fetish of it; he 19 a very rich
person; he has not become a noble
man coming from heaven. . (Inter-
ruptions) )

MR. SPEAKER. I am not interested
either way; I do not get a pension.

PROF. P, G. MAVALANKAR: I am
demanding for that Bill tp do away
with the pension to former Members
of Parliament. When that Bill comes
before the House, Mr. Vayalar Ravi
and others can oppose it and, if the
majority oppose it, it can be rejected.
That is a different thing. But I have
a right to say...

SHRI VAYALAR RAVI: He is
maligning the Members of Parliament.

PROF. P. G. MAVAIL.ANKAR: Lakhs
and lakhs of people in the country go
without even a piftance of pension
after rendering a long service in their
respective jobs. The pension tg for-
mer Members of Parliament is wrong
in principle, wrong in merit and
wrong in ethics. That is why 1 want
the Government to come forward with
that Bill

1 am agitated on this point all the
more because I get the support fr_om
no less a man than the hon, Prime€
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Minister, the Leader of the Janata
Party, who has gone publicly-—1 have
#een press reports—in support of the
repeal of the pension to former
Members of Parliament. I can
undenstand allowances being given to
Members of Parliament wnen they re-
tire in old age. Some such provision
can be made. But ocutright pension to
the former Members of Parliament is
wrong in principle sepeciallv  when
lakhg and lakhs of our people in the
country go without even a pittance of
a pension after serving ihz country
for 30 to 40 years and the people who
are in defence and other services are
getting a pension of Rs. 5 or Rs 10
or Rs. 20 or Rs 50 or Rs. 100 only.
Bul we Members of Parliament get,
on retirement, pension even at a young
age! That is wrong in principle, That
is why I want the Government to come
forward with that Bill at an early

date. . o
13 hrs.
[Mr. DEPUTY SPEAKER in the Chair].
o T fag (W) madg

SN eE AERY, WAy WM agd q

i @ wgmy o Grern-
5 A B & mgeagd fadge
g % 97 ©if famT agdy g w2

foer & wraew F ot fafem mwe o
Iui gt wd @ rwmd wdig e dife
¥ ¥ ew % wigg A WY wid a9l gyt
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2 W W eeamw feei W uEi WIS
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SHRI A K. ROY (Dhanbad): Mr,
Deputy-Speaker, Sir, yesterday we
were supposed to debate on the Third
Report of the Privileges Committee.
After that, when we saw that it was
not included in today’s agenda, we
were not knowing when it will be
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taken up. Just now, we arc hearing
from the Minister of Parliamentary
Affairs that it would be taken up on
Monday.

Mr. Deputy-Speaker Sir, you know
and we also know that it has heen tha
practice that whatever the thing may
be, it must first be declared or brought
up in the House itself. We do nét
know when it woulg be taken up, but
in today’s newspapers we have seen
that it would be taken up on Monday.
I would Like to know how the Business
Advisory Committee’s report or deci-
sions went to the newspapers before
it has been revealed in the House it-
=elf,

The second point is that 1
like to give my opinion. . .

MR. DEPUTY-SPEAKER: It is not
an occasion for giving your opinion:
you can suggest some businesz for next
week. . carpm

SHR] A. K ROY: I propose that,
instead of taking up the debate on the
Privileges Committee's report on
day, it should be taken up on Tues-
day because we have to go to our
constituencies and consult gur people
about the decision. In view of the
various and changing Molicns—you
have seen that the Motions of our
Prime Minister and various other
Members are changing every day—the
House is bewildereq and the people
are also bewildered. So, we must go
to the people and take their opinion
and come back. That cannct be done
by Monday: so I propose that it should
be taken up on Tuesday. We fear
that all we people who have submit-
ted our substitute Motions would be
substituted and, also, that we will not
be allowed to speak, because of your
authoritarian rule, in the House itself.

MR. DEPUTY-SPEAKER: You have
already made your point.

SHRI A. K. ROY. I would like to
ask what has happened about the
Industrial Relationg Bill. Last time it
was said that on the last day of the
first week of December the Select
Commiittee would give its Report but,

would
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after that, there has been a lot of
agitation against the Bill itself. We
would like to be enlightened on that
by the Minister for Parliamentavy or
un-Parliamentary Affairs. We must
know what has happened to the Bill.

MR. DEFPUTY-SPFEAKER: Which
Minister, do you want, should enligh-
ten you—Parliamentary Affairs or
Un-Parliamentary Aflairs? There is
no such Minister.

SHRI A K. ROY: I would like to
know whether the Report has been
given and whether the entire Bill has
been scrapped or we will know about
the Reports of the Select Committee.
We would like to know the exact posi-
tion about the Industrial Relations
Bill

SHR] RAVINDRA VARMA: T must
say that I am happy that my Hon.
friend Mr. Mavalankar did not allow
this Session to end without breaking
his duck.

MR, DEPUTY-SPEAKER: There is
still one week to go,

SHRI RAVINDRA VARMA- But on
Friday next he cannot make this state-
ment. Throughout the  weeks
that have opassed, he hasz been
silent and, therefore, I was wonder-
ing whether he will let the
Session end without breaking his
duck. I am happy that he has broken
his duck to-day and I hope it augurs
well for the Indian team in Bangalore,

He has raised two very important
points which are always fresh in his
mind, one about the Bill to ban defec-
tions, and the other about pension for
ex-Members of Parliament. On the
Anti-Defections Bill the Hon, Member
said thet it died a deserved death
The Hon. Member is a person with
very liberal views: so T am not sure
what his views on the question of
capital punishment are. I do not know
whether, in this case..,

PROF. P. G. MAVALANEKAR: I
am against it.

SHRI RAVINDRA VARMA: In that
case, I do not know whether Inani-
mate objects deserve eapital punish-
ment in his view, and hig mercy is
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reserved only for animate objects. Ia
any case I would say that I had used
an opportunity, earlier in this Session,
to say that the Government is keen
and in no way has its resolve to in=
troduce a Bill to ban defections been
diluted by the experience it had jn
the House last time. But it has not
been possible, ..

SHRI DINEN BHATTACHARYA
(Seranpore) : When will you act? Will
you wait till the process of defection
is complete?

SHRI RAVINDRA VARMA: [ hope
my distinguished friend is not waiting
for anything to complete the precess
of defeclion. I am sure he is not cne
of those who is offering inducements
to others {o defect to his ranks: there-
fore he has a philosophical unconcern,
which he is hiding behind his words.
But the process could not be com-
pleted during the Session. The Bill,
in a revised form, will ceriuinly be
introduced.

On the question of pensions, the
difference in views among Members
were evident even here. It has not
been possible for us to bring forward
any Bill in this regard because, as we
have stated earlier, we are in  the
process of consulting the leaders of
the Opposition parties as well, before
coming to a conclusion.

My hon. friend, Dr, Ramiji Singh,
referred partly to what miy hon.
friend, Prof. Mavalankar, recferred,
ang he also talked about the educa-
tional policy and the Lokpal Bill. As
far as the Lokpal Bill is concerned,
I am sure, hon. Member knows that
the Select Committee hag presented
its report. It was hoped that we
would find time to discuss the Bill;
till the last week we were hoping so,
but at the last meeting of the Busniess
Advisory Committee we found that it
was not possible to find time for it
in this Session.

My hon. and good friend Mr. A K.
Roy, who is obsessed not only with
Parliamentary affajrs but unparlia-
mentary affairg as well, gave  the
‘House the beneflt of his views. ..
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il w Rule 377

SHRI DINEN BHATTACHARYA; 1
think, he meant somebody. . .{Inter-
ruptions)

SHRI RAVINDRA VARMA: I was
saying, he was obsessed not only with
Parliameftary affairg  but unparlia-
mentary affairs as well. I do not know
whether the hon, Member is opting for
his company,

MR. DEPUTY SPEAKER: I do nol
know who the Minister for unparha-
mentary affairs is because 1 am not
aware of any such Minister,

SHRI RAVINDRA VARMA: It only
shows the obsession of the hon, Mem-
ber with unparliamentary affairs.

SHRIMATI PARVATHI KRISH-
WAN (Coimbatore). You pick up any
one who is sitting on that side.

MR. DEPUTY SPEAKER: Wc will
have to define what these unparlia-
mentary affairs are.

SHR]I RAVINDRA VARMA: The
unparliamentary aspect of this matter
15 that the hon. Member unfortunate-
Iy is not on this side. That is unpar-
liasmentary,

He referred to the BAC Report...

SHRIMATI ,PARVATH1 KRISH-
NAN. Unfortunate for whom?

SHRI RAVINDRA VARMA: I do
not know. Fortune alwayg smiles on
the fair.

SHRI HARI VISHNU EKAMATH

(Hoshangabad), Fortune favours the
brave,

SHRI RAVINDRA VARMA; 1
shall not ignore wyou, Right Hon.
Gentleman from Hoshangabad. I
know that both the caps fit you—{air
as well ag brave.

SHRIMATI PARVATHI KRISH-
NAN: But the reg turban fits only
one,

MER. DEPUTY SPEAKER. Please do
not provoke him.

SHRI RAVINDRA VARMA. The
hon. Member is obsessed with the
unique.

There was no qQuestion of the BAC
report not being laid before the House
first before itg finding its way to the
press.

My hon. friend suggested that Tues-
day would be a better date to consi-
der the motion which the Prime Minis-
ter has moveg on the Third Report
of the Privileges Committee, and
that he would get more time to consult
his voters as well as his conscience in
that casec. But this has been, as you
know, decided in consultation with
the Speaker.

Now I come to the last point  that
he referred to, namely, the Industrial
Relations Bill. The hon. Member as
well a5 this House knows that this
House has passed a motion referring
the Bill to a Joint Select Committee,
The Joint Select Committee has not
Vet been fully constituted oecause the
other Touse has not considered the
motion of concurrence.

SHRI EARI VISHNU KAMATH: I
hope, the Session will not be extended,

MRE. DEPUTY SPEAKER: He can-
not, evidently, give that assurance
now.

13.10 hrs
MATTERS UNDER RULE 377

(1) REPORTED FIRING IN DEOGARH TOWN
OF SameaLpUr DistrIcT, ORISSA
ANB ITS NEWS BROADCAST IN ORIYA
BULLETIN OF AKASHVANT

MR. DEPUTY SPEAKER: Now we
take up matters under Rule 377. Mr.
Pabitra Mohan Pradhan.

SHRI PABITRA MOHAN PRA-
DHAN {Deogarh): Mr. Deputy
Speaker, Sir, on the 7th instant there
has been a flring at Deogarh town,
Sambalpur District, Orissa, which falls
in my constituency. The news of death



